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PPL I C1NT S 

	

versus. 	- 

	

Union of India &ors • . 	• I • • 	• • , Respondents, 

• FORTHE PPLICNT(S) 4' /-- 	----- 	-~' - • 
dDVOCTE 

-LQ 

FO THE RES 	E() 	Q 
	 ri 

	

' NA e 	 jEj - 	 UT!ODL  

- 	 17 .i: 0 Ptesent •: The Hon 'ble Mr JUstice D.N. - 	

Chowdhuy, VIce-.-hajan. 

ap 	 Heard Mr 3.I(.Sharma, learned Sr.. 

counsel for the applicants and Mr A. 

	

Ptt:.iis 	 Deb Roy,learned 5r.c.G.s.c for the 

	

A 	 C  F.
respondents. 

ps . 	 : t fid 

: 	 ISSUe notice to show cause as to 

why• this appllcatj.on.hai1 not be 

admitted. Returnable by SIX weeks.  
Dy. 	 List on 30.11.2000 for show cause RgIstter; 	- 

J 	 and admission. In the meantime the res- t 
1i7 ' 	 pondents are diVected to allow the five 

applicants to apear in the junior 

Accounts Officer Part-Iléxarnination 

which is soon scheduled to be held but 

the result of the aplic ants should not No i Ar 	/t/oO2/ 
be published until further orders from 
thisTribunal. 

Vice-Chairm an  
pg 

30.11.00 	It has ben stated by Mr A.Deb Roy, 

learned sr.C.G.S.ctht reply €othe 

shew cause is filed. Application is 

admitted. No further notice need be Issu-. 
ed. 

List on 22012.2000 foi order. 

pg 	 ViceChairman 
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On the prayer of learned couneal 	LVI 

for the respondents foul weeks time is 

allowed for filing of wrtten statement. 

List on 25.1.11 for filjn of written 

statement and further orders. 

rt/ 
Member. 	 VjCe—hajrrnaa 

Written statement has been fjj 

Case is ready for hearing. List for 
hearing on 1.5401. The applicant my 
file rejoinder if any,within 2wee\, 

Member 	 Vice..Chajrnian 

• 
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9.5.01 
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trd  Cy7 
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Judgment and order pronounced in 

the ?j  open court. The app1icatio '.s 

dis;osed of. No order as to costs. 

Mezber 	 Vice-Chairman 

/ 
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CENTRAL ADI"IINISTRATIVE TRIBUNAL 

GU1AHATI BENCH 

337 of 2000 
O.A./XXXX No. 	 ot 

9.5.2001 
DATE OF DECISION 

1 Biplab Kumar Deb sinha & 4 Ors. 	APPLICANT(S) 

Mr. S. Sarma . 	 inv(:crE PC 	i1th I\PPLICANT ( B) 

nion of India o 	 RESPeTDUNT(S) 

Mr. A.Deb Roy, Sr. C.G.S.C. 	 ADVCCATE rr THI.. 
AEBPONDENTD. 

THE DNtBLE MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN. 

THE HONBLE MR. K.K.SHARMA, MEMBER (A). 

l.thether Reporters of local papers may be olIoed cc see 
the jud1fleflt ? 

2,. To he rserred to the R.portCr or not ? 

3. ;ether their Lc.rdships reh to see the fair copy of thE. 

judanent ? 

1 4. ihether the judgment ie to he circulated to the othei: 

Benches ? 

Judgment delivered by Honhle VICE-CHAIRMAN. 

0 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Applciatjon No. 337 of 2000. 

Date of decision 	This this the 9th day of May, 2001. 

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman. 

Hon'bleMr. K.K.Sharma, Member (A). 

Sri Biplab Kumar Deb Sinha, 

Sri Nagen Kumar Sarma, 

Sri Shashadhar Barman, 

Sri Saleh Md Mizanur Rahman 

Mrityunjoy Kundu. 

(All the applicants ae presently working as Senior Telecom 
Operating Assistants (General) TOA (G) in the office of the 
Telecom District Manager (TDM), Bongaigon, Assam.) 

	

By Advocate Mr. S. Sarma. 	 .Applicants 

-versus- 

Union of India, 
represented by the Secretary to the 
Government of India, Ministry of 
Communication, Sanchar Ehawan, 
New Delhj-l. 

The Chief General Manager, 
Telecom, Assam Telecom Circle, 
Guwahatj, Assam. 

The Telecom District Manager (TDM), 
Bongaigaon. 

.Respondents 

By Advocate Mr. A. Deb Roy, Sr. C.G.S.C. 

ORDER 

CHOWDIJURY J.(V.c.). 

The applicants are five in number. All of them 

are working as Senior Telecom Operating Assistants (General) 

short TOA (G) in the office of the Telecom District 

Manager (for short TDM), Bongaigaon. They appeared in the 

JAO Examinatio (Part-I) held between 29.10.1999 and 

31.10.1999. The said examination consisted of six papers 

amely, I, II, III, IV, V and VI. The applicants secured the 
• 	

Contd.. 

. 
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minimum qualifying marks in paper I, II, III, IV and V. They 

could not however get qualified in paper VI i.e. the paper 

of Book Keeping and Advanced Accounting that carrying a 

maximum mark of 100. According to the applicants the 

question No. 1 of the said paper as well as question no. 

VI(b) were outside the syllabus. Question No. 1 carried 60 

marks (compulsory) and question No. VI (b) contained 10 

marks. Since it was outside the syllabus notified by the 

respondents the applicants could not answer those two 

• questions which prejudicially affected their result. The 

case of the applicants was taken up by their Union but till 

filing of this application no decision was taken up and 

thereby seriously affecting the future prospect of promotion 

of the appliocants to the post of Junior Accounts Officer. 

The applicants in this application pleaded that respondents 

had already granted 10 grace marks in respect of question 

no. VI (b) but no such measure was taken in respect of 

question no. I. According to the applicants the respondents 

acted illegally in not granting grace marks of 60% against 

question no. I and sought for a direction on the respondents 

from this Tribunal to declare the annlirn- 

candidates in Part I to enable the applicants to appear in 

the subsequent examination i.e. JAO Part II. 

2. 	The respondents submitted its written statement 

and admitted that the question no. VI (b) was out of the 

prescribed syllabus. In that view of the matter the 

respondents decided to provide 10 grace marks those who had 

attempted question no VI irrespective of the fact that 

whether the candidates did attempt or not to the part (b) of 
S 

question no. Vi. The respondents stated that the matter was 

examined in detail at the appropriate level and it was found 

that question no. 1 was covered by the prescribed syllabus 

of the subject of Advanced Accounting Paper VI of the JAO 

(Part I) exmination. 

Contd.. 
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3. 	Mr. S. Sarma learned counsel for the applicant 

had drawn our attention to the syllabus of Junior Accounts 

lOfficer Examination, more particularly in respect of Advance 

Accounting and Costing. Circular of the Department vide 

Department of Telecommunication Letter No.1=1/83-SEA dated 

13.2.1985. The Advanced Accountancy and Costing by Shukla 

Grewal were the prescribed book referring to the syllabus 

and pointing to the chapter from the book. . Mr. S. sarma 

submitted that chapter IV appertained to the topic to 

consignment. The chapter was excluded from the syllabus. In 

the trial balance, cited in question number 1 was concerned 

with the text of consignment included one more item was 

mentioned as adjustment. A candidate was not in a position 

to understand the consignment of penalisation and 

relationship between 	consignment and consignee without 

knowing consignor accounts which was specifically comprised 

in Chapter IV, the excluded chapter for the examination. 

Referring to the question no. 1 asking the candidates to 

prepare trading and •profit and. loss account for the year 

ending 31.12.1996 and balance sheet as on that date. Mr. 

Sarma submitted that a candidate to answer that qustion it 

was necessary to know for him the closing balance which he 

had to be shown on the liability side on the balance sheet. 

A candidate who was only conversant with the .topic of 

consignment in Chapter IV was nøt in a position to solve the 

question no. 1. The learned counsel for the applicant 

submitted the aforementioned question carrying 60 marks 

since was outside the syllabus the applicants were put in . 

disadvantageous situation and therefore a proper direction 

need be issued to the respondents either to provide grace 

marks or to declare their results excluding the question 

no.1. Mr. A. Deb Roy, learned Sr. C.G.S.C. vehimently 

opposing the prayer submitted that the relief prayed for by 

the applicants were beyond the ken of Judicial Review. 

Contd.. 
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13. 	We have given our anxious consideration in the 

matter. The matter reltes to the area of assesment of the 

performance of the candidate in a particular subject which 

pan only be dealt with by a person fully conversant with 

such matter. It would not be appropriate for the Tribunal to 

go into the issue specifically ear marked for those persons 

,acquainted and versed on the subject. It has been stated 

that the Union as well as the applicants submitted their 

representation in the fitness of things It . would be 

appropriate to issue a direction on the respondents to 

;examine the matter afresh and if necessary by taking aid of 

some specialised person onthe subject. The applicants may 

file appropriate representation narrating all the facts 

before the Chief General Manager within two weeks from the 

dat.e of receipt of a certified' copy of this order. If such 

representations are filed either individually or jointly the 

respondents shall examine the same and take appropriate 

measure as per law within a reasonable time. 

The application thus stands disposed of. There 

shall however be no order as to costs. 

t rd 

(K.K.SHARMA) 
Member ( A) 

S 

. 

(D.N.CHOWDBURY) 
Vice-Chairman 

. 

0 
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BEFORE THE CENTRAL ADMINISTRATIVE TFUNAL 
GUWAHATI BENCH 

4.. 
Title of the case 

BETWEEN 

Shri Biplab Kurnar Dab Si nha 

AND 

U n i o n of I n d ia & Ore, 

App1icant 

Re-spondente 

IN 	D 	E 	X 

Si ,Nc Fart icuiar Faqe No, 

I Appi icatiDn -• 	I 	to 	12._ 

2. Verification 

3 Anne';ure-1 (14- 	I 

Annexure-2  

5, Annexure-3  

- 6 Anne>ure-4 

7, Annexure5 

8. Annexure-6 

********4**********3E******************************************* 

Filed by 	S.Sarrna, Advocate. Regd.No. 

File 	C\WS7\BIPLB Date 

. 

14 
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	L,Q,, BEFORE THE c: )PTBUNAL 

UUWAHATI BENL:H 	UUWArIATI 

An application under section 19 of the Central Administrative 
1 r:bunal Act l'r385. 

OA _ No. 	___ 	z;f 2t7iZJ00 

etween 

1 Sri Eiplah Kumar Dab Sinha, 

2 Sri Nacen Kurnar Sarma, 

3. Sri Shashadhar 3arman, 

4 Sri Saleh Nd Nzanur Rahman, 

Ei Mr i tyunjoy 

'Ail 	the 
Telecom Operatinc 
the Telecom Distri 

- AND 

applicants are 
Assistant-s (Gen 
:t Manaqer c.TDM. 

presently working  
eral) TOR n in th 

EbDnça I caon Assam 

as Senior 
e office of 

Appi i cants 

Union of Ind:ia 
represented by the Secrtay to' the 
Government of India Ministry of Communication 
Sanchar Bhawan, New Dihi-1. 

The Chief General Manaqer, Thiecom 
Assam Telecom Circle, 
Guwahat i Assam 

3 	The Telecom Ditrict Manage, 
(1DM) E4c!nqaiqacln., 

Fspcndents 

DETAILS OF THE AFPLICATICN 

PARTICULARS OF ORDER AGAINST WHICH THIS 
APPLICATION IS MADE. 

The present application is directed aiaint the actior 

of the respondents in not qrantinc.i the qrace marks i,e, (6 + 1 

V 
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\\ 

= 70 : tc the 	 he unicr Accounts Of fi cer Exami na 

t i :n , Part - 
, .i. piY: ic V I Advance Ac countanL:y 	.Quest i on Nc: 

I and 6b) ) wh-.ch are out of syll abus Lest:icns .Th:is 	rp].ica-' 

ti.on has been filed praying for anappropriatc- direct i:Dfl to the 

.pcient:s to 
	issue neceseary or der modifying the 	resu :t ts 

\ already declared by adding the aforesaid 70 marks to the app:L :1.-

cants- in the VI th Quest ion paper and to dec 1 are the appl i cents 

to t:e successful candidates and to allow them to appear in the 

subseqi.nt e>ami nat ion i Jun :1.. or Ac counts 0 ffi.::er Exam :1.. nat ion 

Part I I 	,wi th all consequent :ial service bnef I tsin': ludi ncsen-- 

ior :i ty , pay etc 

2 . 	 JUR SD I CT I ON OF THE TRI BUNAL 

he Thatt 	applicants declare that the subject matter of 	the 

is well 	w:I thin the Jurisdiction of 	this Hon- present application 

ble riburial 

3. T(4TTATTfl 

The 	 ••-.••=•. 
c 	L 

been fi :ied within the 

of the Adm.inistrai:iVe 

dec 1 are that the present application have 

I imi tat ion period prescr I bed under SSL:t ior 

Tribunal Act 1385= 

4. FACTS OF THE CASE 

4,1 That the applicants are 	ci ti:ens of, India and 	as 

such they are entitled to all the r I 	hts 	and pr iv I leges 	as 

cïuaranteed Lncter 	I. he Consti.tut ion of India and laws framed there- 

under. 
S 

4. 2 	That 	the anpl :1 cants 	have come be fore 	this 	Hon b :t 

Tv ibunl 	ieek I rig an appropriate direction to the respondents 	to 

70 	inart'::s 	to qrac.e them in Vith 	paper 	of 	the 
allow 	additional 

S 

-=-.==- 	- - 	- 

V~ 
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Jun:ior 	c:cunts Of f:ic:er 3'O) -:!art-..1 

Examirationy held on 29 to 
ir 31 st Oct 	on the crcunc that the ques;t iorr tK. 1 CO9'i ng 

Jj 
60 marks (.:cpu1sory) and the c1uesti:::in No 6 b 	jntai ni nq 10 

marks are nob within the syl labus pre scr I bed by the respondents 

The Y 3DOflrEpf;; 
pr io.r to the exami nation ci r culated the syl labus 

and the aforesaid c:Iuestjna as well as the chapter are 
	not 

Inc luded in the sal d 	syllabus Hence th-sap1 I carts ccul ci not 

answ. the same and at ter cbtairij n the mark- hecit was found 

that all the applicants 	d r:t c :lsar the Vi th paper. The 

appl I cants immediately after the examination made written ccitm-

plaint to the respondents but t ii]. data no act ion has been taken 

in the matter. The matter has also been taken up by the union but 

inspi ta of the aforese:jr complal rite the respondents have vi rtu 

ally 	re.iect:J their prayer by dc lan. nq the resul ts 	in which 
the names of the - appi :t 

cants have not been included as succaes-

Tul 
cand:t iates By the a foresaid act ion the applicants are qoi rig 

to lose thai ......;uue avenue of pronotion to the post of J.. O 

Hence this present application seek inc an approor late redressl 

of their aforesaid grievances.  

43, 	That the present , zPplicants are holdinn the post of 

Senior Telecom Ope'rat I rig Asstt, (Go.r.ra 1) TOA (G) in the offIce 

of the Te1ec::iu D:tscr :& ci; caon (1 I the appl i cants 

have got a common prayer and the rel ef souqht for in this eppl i --

cation are also similar. Hence they pray befcre the Hon' ble 

Iribunal for a]. low:jnc them to Join tccueth€r in a ci nqle eppl ic .... 

tic;ri mnvoki, Rule 4(3) (a) Central Admini- stratjvp Tribun 	Froce- 
dure Rules 1987. 	 - 

4.4 	
That the applicants bceq to state that as per the re 

eL6k crui tment rLrles of 1977 all of them are 	 to appear in 
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the exami nat ion conducted for promc't ion o t. oenior. 

Accounts Officer, As per the said recruitment rules the examina-

tion is conducted in -two parts for all Group-C and D employees 

and the applicants beinq holder of Group-C posts are 	 to 

appear in the said examination. As per the present syllabus of 

P&T Group examination. Fart-I communicated by the Department' vide 

DOT letter No.17/1/93-SEA dated 42,.85 th:sre are - papers to be  

answered in 4 subjects, and the maximum marks are 750. The paper-

I is precise writing ,. drafting and grammar for 150 marks to be 

answered 	in 3 hours ; paper-Il is a theory examination on 

service rides for 100 marks and aper-III is a practical examina-

tion for 100 marks; paper-IV is a theory examination on general 

and service rules for 100 marks and paper-V is practical examina-

- tion on General Finance and Procedure Rules for 100 marks 

paper-Vi is on advance accounting and' Costing for 200 marks. The 

respondents have specifically circulaed the syllabu's and as per 

the said syllabus in paper VI i.e. Advance Accountancy and 

- C:cstinq the chapters have been mentioned as chapters I,II,III,VI, 

VII, XVIII, XIX, XXIX, XXX, XXXI, and XXXII from the reccummended 

book of Advance Accountancy by Shuk Ia & Grewal 

A copy ,  of the extract of the said s'yllabus is.  

annexed herewith and marked as Annexure-1 & XA. 

4.5 	That the applicants beg to state that as per the re- 

cruitmen 	rules as well as the instruction contained in the 

letter No.17-1/77s::A dated 6.5.77 the qualifying, marks for said 

departmental examination prescribed for JAO's service is 40% in 

each subjects and 45% in the aggregate. All the Me We Group-C 

employees like that of the applicants are given total 6 chances - 

to appear in the said JAO examination. it is further stated that 

in case an employee gets 60% or above marks in one subject, and 

4 . 	 - S 
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could not clear the said examination because of his low marking 

in other subjcts, he will he declared unsuc': ssft 

the subsequent two examinations he will not he required to appear 

in the paper in which he scored 60% marks in the earlier exmi 

nation 

That the Appli.ants bg to state that all of them are 

illegible to appear in the Part-I examination for promotion to 

the post of JAB and accordingly they placed their candidature 

for the said examination. The respondents issued communications 

vide letter Nc; Rectt-7/1199/17 dated 31,8.99 	enclosing the 

revised programme fr the said examimation, and the 	scheduled 

date fix was from 29.10.99 to 31.10.99. 

Copy of the letter dated 313.39 enclosing revised 

programme is annexed herewz th and marked as Annex - 

ure-2. 

* 4.7. 	That is per the Annexure-2 scheduled date and vanue 

the applicants appeared in the JAB Part-I examination and they 

were quite sure of their.  success. All the applicants did very 

well up to paper-V however, in paper-VI they could not answer the 

questions properly. As stated above the respondents have speci-

fied the syllabus for paper-VI categorically demarking the chap-

ters from the recommended book. But while setting the paper-VI 

the respondents over looked the syllabus and set the question 

No.1 for 60 marks which was compulsory from chapterlV which is 

not in the syllabus. Aqain the questic'n No.6(h) containing 10 

marks has been set without consulting the syllabus. In fact the 

question No.6(b) is a question relating to computer, not within 

the syllabs. 

L 
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A copy of the VI th uestic 	 annexd 

Guwaha 
herewith and marked 	noure- . 
	h 

	

40. 	 That the applicants beg to state that immediately 

after the said e:amiriation they made written ccmpla'int to the 

respondents highlighting the fact that the question No1 as well 

as 6(h) are not within the syllabus. The applicants alsoap-

proached the ur;ich and the Secretary concerned of the said 

union made several representations to the respondents but till 

date nothing has been communicated to them. 

A copy of the extract of the journal of Telecom 

Union ccintaini ng the contents of the representa- 

tion is annexed herewith and marked as Annexure-4. 

4.9. That the applicants thereafter collected their marks 

and the Chief ceneral Manager, Assam Telecom Circle r  communicated 

their marks vide his letter Dtd.29.EL20. .Vrom the said letter 

it is clear that all the applicants have cleared the papers I to 

V but could not i: lear the VI th paper. 

A copy cf the letter dated 29.8.20 is annexed 

herewith and (nared as An,exure-5. 

That the appiicantsbeg to state that the aforesaid 

part-I examination is conducted circlewise through out the coun-

try. Similar controversy arose in other parts i.e. in Hyderabad 

Telecom District under Andhra Pradesh C:ircle. In their case also 

similar kind of representations have been made but having re-

ceived no reply , they had to approach the Hon' ble Central Admi n-

istrative Tribunalp Hyderabad Bench v  by way of filing O.A. No 

1065 of 2000. The Hc'n'ble Tribunal was pleased to admit the said 

O.A with a furiher direction to allow the applicants therein to 

appear i the subsequent examination i r e, JAO part -II Examina-

tic'n schCdLded to be held very shortly. 

L 	6 
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A photo copy along .with .the typed copy of the said 

order dated 21.8.2000 is annexed 	herewith and 

marked as ANNEXURE- 6. 

4.10. 	That the applicants heq to state that the respondents 

have acted illegailyin not consulting the syllabus before set-

ting the question paper. The applicants could come to know that 

the respondents have already granted the 10 mas out of afc're-

said 70 marks as grace marks in respect of question No £ (b) in 

other Circles but the same has not been granted to the Assam 

Circle as will he evident from the mark-sheet (Annexure-5). 

That the applicants beg to state that the as stated 

/ above except VIth paper they have secured above 4f% marks and had 

the questions in the VIth paper set as per the syliabu they 

would: have passed the said Examination In the year 194 in 

respect of JAO Examination the controversy arose was that the 

questions were very tough and on that ground alone the respcan-

dents had arranged a revised/special examination. In Jact the 

question paper No VI (Accountancy, and Costing) itself is very 

hard subject ar1d the syllabus is equivalent to Degree Coirse that 

too for the group C and D employees most of whom are only 

matriculate. Only the Commerce I3raduates having a grasp in chap-

ter LV c:consignment. of the said Bock can attempt the said ques-

t ion No 1 not others.,. On the other hand the quest ion No 6(h) 

being a question relating the computer the applicants could not 

even touch the same. 

412 	That the applicants beg to state earlier they had 

appeared twice in the said examination but could not clear the 

same. However, each time they secured a very good marks in the 

VI th paper. However, in this occasion the applicants could not 

answer, the same as the questions were out of syllabus . 

4.13. 	That the applicnts beg to state that the respondents 

7 
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have now •qoinq to announce the scheduled date for the subsequent 

eamination i,e JAD part -II within a short time and the as the 

names of the applicants have not been included in the list of 

successjui candidates they will not be called for the' said 

examination. The applicants therefore havinq no other alternative 

have come under the protective, hands of this Hon'ble Tribunal 

seekinq an appropriate direction to thd respondents to allow 70 

marks as grace marks and to declare them to be successful candi-

dates with a further direction t4 allow them to appear in the 

subsequent examination i,e, JO Part -II examination for promo-

tion to the post of JO 

414. 	That the, applicants submit that the action of the 

respondents are pre -se illegal in setting the questions without 

first consultinci the syllabus. On the"other hand the respondent-s 

have allowed 10 out of 70 marks in 'dispute in respect of VIth 

paper in other division on the ground that the cuest ion No 6 (b 

being oak of syllabus question The respondents knowing fully 

well i:ught to have granted the entire 70 mark as grace marks 

Even the respondents have. not grant'ed the 10 marks out of 70 t'3 

Ghe applicants as has been granted to the other similarly situat-

ed employees like thatof the applicants 

4..15. 	That the applicants submits that there being a sylla- 

bus specifying the subjects as wul as the chapters, the respon-

dents are duty bound to follow the same as to the best of the 

knowledge of the applicants, the said syllabus is still in force 

and having not done so the respondents have- violated the norms 

fixed by themselves and htnce the entire action of the respon- 

dents are liabie to be set aside and quashed.. 

That the applicants submit that the respondents being  
~'a model empiciyer ought to have disposed of the representations 

8 
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filed both by the applicarts and the unions The non-disposal of 

the representations has resu].ted in violation of Art 14 and 16 of 

the c:cnstitution of India and laws frariied thereunder 

4.17. 	That the applicants state that the respondents have 

taken the final de':ision for declaring the date of the subsequent, 

examination i,e, JAO Fart -II examination within October 2000. 

But as the applicants name have not figured in the list of suc -

cessful candidates, the respondents will not allow them to appear 

in the said e:amination and threby the entire service career of 

the applicants will suffer a lot. In that view of the matter the 

applicants pray before the Hon'ble Tribunai for an interim order 

directing the respondents to allow them to appear in the subse-

quent examination i,e, JAO Part -II Examination till the finali- 

ation of the case ill the applicants have passed the other 

papers and to the knowledge of the applicants at least 17 

vacant post in the cadre of JAO and hence the balance of conven-

ience lies very much in favour of the applicants in passing the 

interim order as prayed for, other wise the appi icants will 

suffer ireparabie loss and in.jury.  

5. 6ROUNDS WITH LEEiAL PROVISIONS 

/ 5.1. For. that the entire action on the part of the respon- 

dents in 	not granting the grace marks 	c6 	+ 10 =7 	is 	per-se 

7 illegal and 	liable to he set aside and quashed with 	a further 

direction 	to the respondents to declare the applicants as 	suc- 

cessful candidates by issuing necessary addendum to the results 

already declared and to allow them to appear in 	the 	subsequent 

examination i,e, 	JAO Part -II scheduled- to be held shci'rtly with 

all 	consequential service beret its including salary seniority 

etc. 

V. H9 
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5.2. 	For that the respondents being a model employe& ought 

to have consult the syllabus circulated much prior to the said 

JO Fart-I examination at the time of setting the question and 

having not done so the respondents have violated the normi as 

well as the recruitment rules. 

For that the respondents 

differerttiating the applicants to the 

employees like that of the present ap 

have violated the Art 14 and 16 of the 

laws framed thereunder 

have acted illegally in 

other similarly situated 

iicants and thereby they 

Constitution of I ndia and 

u1-. 

• 	5.4. 	For that the respondents have acted illegail 	in not 

disposing of the representaticn filed both by the applicants as 

well as the union and thereby have violated the constitutional 

mandates as well as the settled principles being followed in 

service .jurisprudence. 

• 	 ttM I-. 

5.5. 	For that the applicants bir 	 the other 

subje:ts and could not clear the Vith Paper only on the ground 

that the questionshave been set from out side the prescribed 

syllabus 	the respondents ouqht to have granted the 70 marks as 

grace msrks declaring them to he successful candidates. 

5.6. 	For that in any view of the matter the action on the 

part of the Respondents is not sustainable in the eye of law and 

liabie to be set aside and quashed. 

The applicant craves leave of this Honble Tribunal to 

advance, more grounds both legal as well as factual at the time of 

hearing of this case. 
. 

F 	' 	 . 	

10 
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6 	DETAILS OF THE REFIEPIES EXHAUSTED. 

That the applicant declares that he has exhausted all the 

possible departmental remedies towards, the redresEal of the 

qrievances in reqard to which the present appli':aion has been 

made and presently he has got no other alternative than to ap" 

proachd this Hon'bie Tribunal. 

7 	1ATTER FENDING WITH ANTHER COURTS 

That the applicant declares that the matter regarding this 

appi icat ion is not pend rig in any other Court of Law or any 

other authority or any other branch of the Hon'ble Tribunal 

8.7 RELIEF SOLJI3HT: 

Under the facts and circumstances stand above the applicant 

prays that the instant application be admitted, records be call 

for and upon hearing the parties on the cause or :auses that may 

be shown and on perusal of records be pleased to grant the fol-

lowing reliefs.  

81 	To set aside and quash the entire action on the part of 

the respondents in not granting the grace marks (60 + 10 70) in 
/ 

the VIth papr, to the applicants declr:ing the same to be per-se 

illegal with a further direction to the respondents tc' declare 

the applicants as successful candidates by issuing necessary 

addendum to the results already declared and, to allow them to 

appear in the subsequent examination i,e, JAO Part-li schedul?d 

to be held shortly with all consequential service benefits in-

cluding salary seniority etc 
t 

. 
5.2 Cost of the appi ication. 



253 Any other relif/rel±e .fs to which the present Applicant is 

entjtJd to under the facts and circumstans of the case and as 

may he deemed fit and pcper by the Hon'bie Tribunal, 

9 INTERIM ORDER FRAYED FOP: 
.-,,,..... 

Urde the facts and circLlmstani- es of the case the applicants 
pray for interim order dijectIn the respondents to allow the 

appiicnts to appea in the subsequent examination .i JAD Pert-

II examinatiInschpdiIed to be herd shtrt1y durinq the pendency 

of the case, 

iø THE PFLIrTION I FILED THROvH ADVOr:ATE ......................  

11. PRT.. C:ULARS OF THE POSTAL OPDE 

I.P.O.Nc',: 	 (ii Date: 	 too 

payable at Ewahati 

12, LIST OF ENCLOSUF:E5 : 	As stated in the Index, 

. 

12   
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VE?.IFICTION 

I Shri Eiplab Kumar Deb Sinha , S/c' Pradip Kumar 

Db Sinlia . ed about 31 years presently, working as Senicir 

Tele:om Operatir,q Asstt under Telecom District Manaqer, Bc'ngai- 
p 

gaon, do here by solemnly affirm and state that the statement 

made in this petition from paragraph_/ 3fr3 9 	 /3J/ 

are 	trl.Le 	to 	my 	knowledge 	and 	those 	made 	In 

• 	paragraphs 	4 (( aJ 45 ' 	 are 

matters of records, infc'rrnations derived therefrom which I 

believe to be true and the rest are my humble submission before 

this Hon'ble TribunaL I am the applicant nol in the present 

applicati':'n and i have been authorised by the other applicants to 

swear this verification 

And.I sign th!s verification on 	th day of Oct 200 

.1 

I ••' 
J• '•J 
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D]p/jJMi N 	01 'fl J I CQMMUJ CI\ I I ON 
(GovT. OF INDIA) 

FFIC1 QI T H El' CENI[RAL MANAGER TELEcoM u:smuIcT, 11YDII1thu5nQ O 3 
S8US FOR &T JUNI OR. ?CCOUN 	OF;[rcp;1 S EXAMI NA!' [ON - PART-f 

ncg 	NO. 17-4 83- 	Da c1'f3'j9r 

( oinmo to 	h Po La] and e 1 ec o:n J un or A coi tn L or ri c 

	

Preciswritt.'Qg 	 me 	 Marks &j'fler .  

ape)--I 

:: Servjce. 

Ki) ' FR and 3R 
(:Li) 	cc' (ansJori) flu1e, 1972 

Ccs(Le:).u1es 	1972. 	' 
CCS(Cornniutatjo n  of Pensjon)RuLes ccs (Joining' tirn) Rules, 1979.' 

PaperIl Theory without bookg 

P3per.IIi Practca1 with book5 

3 hours 	150 marks. 

1981. 

2 hours 	100 marks. 

211 hours 	100 marks. 

Genera] Financa1 Rules and Procdn rr 
(i) 	P&T PHD Voi.i 	

.' P&T Manual Vol.11 (Chap.i, X'arid XII). 
P&T Man.Vol III  

(iv 	P&T Accounts Man.Voi.I (Chapters[ to Iv, vi:j;i, 	, Apendjx 5 to the Postal Accounts Man, f 	c or a 
x xvi i to xx) 

ndidates from 
Dept. of posts & Appd. 5 to Telecom Accounts Manual, for 
Candidates from Dept. of Telecom. 	 ' 
Gpp (Central Services) Rules) 1960. 	 .. 	' 

vilj) -Schedule of Financal Powers"o'f P&T Offlceri'. 
;
(ix) Artjcle 73 to 75, 77, 78, 107 to 123., 140 to 151 nd 245 'to 

'J323(b) of the Con itutimi of India aong with 
the relevant. sChedules. 

 (x) 	'Demands, for 
gr'ant1 Apprepra'Ljon Accounts rd the A1ditfl'epor'L of the relevant years.. ' 	, 	' " 	 ' 

Manual of AppointlileriLs and Alio,arices. 	 ' 

Theoty .witl'u bobJ" 	 2 hours'... 	100 narks r-V 	Practical with bok •, 
	

3 hourg 	, 100 marks. 

Avnced 	
C OSU  

- 	'Following chapters from the book of Advanced Accountancy 
by Shukia Grew1 ' Chap. I/II,IIT,VI,ViI XVIII XIX - 	

, XXVII, XXIX, XXX, XXXI ,XXXL 1. 

•r-vI Without books 
	o 

ToLul (i) 	FO(jR SUHJEC'j3. 
(ii) six PAI?ERS. 
(iii)' 11<IIivi 	AR<S 	'75.0 

0 



I 	 . 	 IA 

JUN}OR ACCOUNTS OFF'CERSEXAM!NATON 
PATI 

Time Mas 
Subet I 	 ig,DJ 	dGrznar 

- PA?EP.I - 3hrs. 150niarks 

SubJttI1SercRuls 

PAPER TI - Theo-y (Wuiou. bx*s) 	2 lirs. - 100 ni Ls 

PAPER 111— Practical (With books) 	2.f hrs 100 marks 

C C S (Pensio'i) Rules 1972 

C.C.S. (Leavè'Ru!e, 1972;. . 	= 
(z) CC S -(Commutation of Peusto'-i) Rules 1981 
() CC S (Joining Time) Rules 1979 

Soject III— Geiera} natcial Rules and Procedures 
PAPER IV— Theory (\Vithoit frioks) 	2 hrs 100 marks 
PAPER V - Prazca1 (With books) 	 3 hrs. 100 marks 

• 	'(i) P& T F.H.B., Vol. I; 	 .. 
(iO P& T Manual, VoL 11 (Chaptois DC X and XII) 

• 	-. - (iii) P&TManual,-VoI.11J;  
(z) P & T Accounts Manual Vol .1 (Cnptcrs I to I V. ,.VIII X 

XVII to XX) 
() Appendix 5 to Telecom Accounts Mznual 

(vi) (LPF (Central Sericcs) Rutes,.j960- 
r' (v-ri) Delegauori of Financial Powers Ru!e 1978 

vu) Schedule of Financial Powers ofP & T Officers 
(ix) Articles 73 to 75 77 78 107 to 123 148 to 151 and 245 

to 323 (b)The Co' -istitutio, of Ino.a aloig wiji tbe reievart - : 	Schdules 	-. 	-- 	- 	-- 	-. 	. - 

Dc.mands for grants, Appropriation Accounc nd the Audit-
- 	Report of the relevant years;. 

Manual of Appointments and Allowances. 

Subject IV - Advance Accountancy and Costiig. 

PAPER Vi— (Without books) 	. 	3 hrs. 200 marks 

(The following captors from the books of Advanced AccountancY 
by Shukla and Grewal are prescribed for dctailcd study):--- 

Chapter 1 	 - Fundimcntal Principles of Accounting 

Chaper 	 - Final :cnts 

Chapter Hi 	- Bills olExchangc and Promissory Notes 

Chapter Vi 	. 	- Depreciation Reserves and Provisions 
N7 	Chapter VII 	- Receipts and PaylncnLs Account arid 

Income and Expenditure Accouni and 
• 	. 	

. 	 Balance Sheet 

Chapter XVIII 	Company Account Introduction, Shares, 
• 	 - 	- 	. 	Debentures, ete. 

Chapter XIX 	- Company-Accounts, Final Accounts 
• 	Chapter XXVII 	- Costccounts 

Chapter XXIX 	- Criticism of Financial Statements, 
Inflation Accounting 

Chapter XXX 	- Accounting Ratios 	•. 

Chapter XXXI 	•- Cash and Funds Flow Siateuicnt, Cash 
Budget and Working Capital 

Chapter XXXII 	---- Management Accounung 

[Total 4 Subjects - 6 Papers. Maximum Marks 7501 

PARTLI 

Subiject I - Telecom Accounts I - 	•..• 

PAPER VII - Theory (Without books) 	2 his. 100 markS 

PAPER VIII— Practical (With books) 	2-i- hrs. lO() marks 

• 	. 	(i) P & T F.H.B., Volume I (General Principles and Cash) 

ndian Telegraphs Acts and Rules 

1' & T Maunal, VolumcJX 
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Govt. of India 
):partinent of Telecommunications 

0/a The C.G.M.T Asssm Circle 
Guwahati 

No.Rectt-7/l/98/17 	 Dtd at Gli the 31/8/9? 

• 	 To, 

l.The General Manager TeleGuwahti/Si1char 
\v 7 .T0 Leiecom District Mana9er-P,!J4$CG/BGN 

8.The :.E.(HQ) N.E ZONE,Gahati 
9.The A.D.T staff, c.o\f uWahati 

Sub:- 	Deppartinental Qualifying Examination for J.A,O part-i- 
Arrangcments for holding of. 

	

In 	continuation of this office 	letter 	No.P.ect:t- 
7/i/98-i3 dt 7/6,.'9,the revised programme of the aforesaid exami--
nation is enclosd for wide publicity & necessiry action please. 

Enclo:- As above. 

• 	 V  

	

• 	 • 	 (B.C.PAL) 
Asstt. Dir. Telecom (E&R) 

Copy to:- The D.GM (A),Exam Coordinator, C.O, Guwahati 

V 	 • , 

V 	 V 	 (B.0 PAL) 	 V 

V 	 Asstt.Dir.Telecom (E&R) 

V 	
Pô( Em/ \ac - 2z/ 2 	t) 	c 

LAi 	
PC)2v 	 fy> 	 . 

2 	6 o T..  

', 	 O) 

fô ?) d  
lM1 	

v44V4W7 

sub.D?1jb0 hh )  

L?IS((LC 

SAIL 
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. Con 412RI-1) 

L 	 J 	Cr 

Qq 	i:IJ;j 	5rLI' 	OF 	.'Ji'IO:I 	.1S 
DpAir.::..L.:T 	OF 	. 	Lc.:'i.:jNIc±: 1:c "C 

r 

C 7/00 U" 	' 
ii . 	U1T- 	110 	001. 

S 	 ., Dated: 	3.99 

TO 	 . 

li Chief General Naners Telecom Circles, 
U 	Thief Cenerl ii 	1e'ers/ 	olocom 	iiric:s, 

Thief "7cnond1 i 7anar• 	i's 	1Ti IL 	1. /Do ihi 
Th:Lcf Generi rue 	r Mtce • , 	, 	i'Tc''z Delhi, 
•'..l]. I'Ieds 	of other 	•drninisti'jQ Uf:ices 	in the epartrient of 1'eieccm, 

ubjoct: 	Depar - iee.l 	..alifyin; .n:ion of J..O Part I 
i,rran.rem - Its 	for holdinrr of, 

a 	I 	• 	S 	a 	. 	5 	 • 	• 	• 	a 	S 	• 	• .• 	I 	S 	• 

I am ciirectec1, to rof.r to this office letter of 
e'Pen flithibor c'' 	d 24, 11 	Jfl 	eric1 	1 	6 	1 9C9 on 	Lhe 	a 've 	si L3ec L. 2; 	 it has now 	eei decided to hold the aforesaid 

ernLn' Lion 	'ith 	d 	Lo' loi.. n 	vssri 	ro ,r"- rno:- 

,. i'..'.') 	J_• 

J. 	 Precis •iriting, 	Frid.y, 	the 29th 10.00 1-iI1 	to 
Draft in 	&Gramrnar 	October, 1999. 1 .00PJ'i. 
J'!incli/n,Ijsh. 
.,.'ithout..Took 

VI 	' 	dvnce:.H:ccounncv 	-do- 2,00 iN to 
i thout Eo ok s 5, 00 P11 

• Service itules 	Saturday, the 30th 1000 PJ'I to 
.',.(tthoutooks 	.. 	October, 	1999. 12.00 Noon 

III 	Service 	011es 	 -do- 2.0OPM to 
:\'ith .Loks 4.30 PM 

Gono':1 .'inaciaJ. 	,r3 und ay 	the 	31 eL 10,00 	.:':i' 	to 
iuJ.es & 	rooed'.res 	Oct..ber, 	1999 12,00 Noon i.. 	'j'.OOx 	, •.)  

f 	 _Iene 	Finncjal 	-do 	 . 2,00 Pii to 
Rules & Proeein'.s 5,00 Pti 

( 	ith 

!li 	terms 	an: 	c 	i.•:cans ;'riU. remain 	richcn ad. 
-, 	, 	S 	• 	- 

5, 	5, 	5•' 	5 	5 • 
S 	 . .•, 	•• . 	'.-. 	

..- 
"S 	 / 	 , 	,•. 5 ._._, 	- 	 ' 	- 

• 
S. 

/ 	\ 
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y 	nIon 	Lh 	re 1 r1se ne ol the 	uoQrvs's 	OfC c'er 	Lh pull 
0 	the c 	bi 	ni 	r' o 

"res 	and Tele hone 
j

s ry Gh in the Lion .n4%  - 
no 	if 

i vei 	or11er J 	bos b by 	1 st 

• - 

III.C.  
GIW'L( D, 

TL.40 	3032763. 

/ 

Copy 
0  

1, 	S 	SLion 	i1eart enL of Telcorn 	iT 
The i1reto, 	1rny Pstl Service, 

Uelii 
iLl 	New ,Ppi 	el1. 3 	2h 	21cer1nChre, P&T '\ernn. Cell 

N. i' 
IPS flocord Office, 

4. 	 Fedr .tS/Uflthons 5 	Direcôr. 	Det. 'of 
of Telecom 	mployees 4  

Telecom, 
64 	IIitidj Setjon New Delhi.. 

.or provjcjjnrt with a 7 	NoticeBoard.. 	. 	

. • 

cut stencil in iI1di 4  

• 	.,.,.. 

• 	. ASSISTI.JT 	:)IcT3 	GtPJL(D 
I 	 4 , 	 . 	 •• 	• 	•" . 

/ 

I ,  

0 
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J.A.O. PART-I EXAMINATION 
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DEPARTM ENT OFTELECOMM UN ICAIONS 

J.A.O. PART-I EXAMINATION 

11999   

PAPER Vi (ADVANCED ACCOUNTANCY) 

(Without the Aid of Books) 

Ti,izc Al/owed: 3 Hozir.s 	 ,%laxi,nu,n Afw-ks : 200 

1TfTPT 

RT 31fTft mT- I TftiT 

1999 

'WfTtVI 	 1u4) 

*I4cU 

r 

I ' - 

faTT: —. 1 aii4tiift 

page of your answer book. DO NOT WRITE YOUR NAME ANYWHERE IN THE 
ANSWER BOOK. 

3. Write your answer on both sides of the paper, leaving a clear margin approx imatelv 
5 cms. 

4. All rough work should be done on the last page pages of the answer book. Cancel 
all such rough work by drawing prominent lines across it. 

Put the correct number of the question in the Inar&n it the beitujng of eacii 
swer. 

In case of any doubt, the English version will be treated as correct. 

NOTE: Question No. I is COMPULSORY and ANSWER ANY rot JR ofihe rest. 

Instructions to Candidates :- 	 - 	 - 

	

- 	
I. All answers should be given in HINDI or in ENGLISH oily. 

(i) 	 I 	 2. Write your Roll No. and Circe Index Letter on the top of the first or title 

ZTR ri 	 3TR 3T9T 

) 	I9T 	 ft3 

lrr _ii 	 ai 	 I 

(T*) 	 aTt 	T9i 	I 

1Tf 

ik 
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1. 	 11ftd 	 31 	1996 	ttTqR () 

T foi 

31 11, 1996 

55,000 P1 	Icl 200 

1,92,500 31 	 441T 	1,000 

12,500 1T 2,93,500 

4,000 ktftr 18,500 

TIT 3,500 IclI 	- 93,250 

1Tt?T 7.ilTZt ftt 22,500 89,500 

1,50,000 74 	'1 40,000 

c*HII.1 4,000 0 	i'1c, 1996) 

3500 64.000 

3,450 

1 	i 

Tq t AT 42,250 

_____ • 	12,750 

4tu1 	3ThT?1 3T7 8,000 

I1 	T'1 80,000 

5,99,950 5,99,950 

- ii - 

1. From the following trial balance of Radhey Sliyam. '-repare trading and profit 
and lo.count for the year endi December 3 1, i1ilanc5 sheet as 

IV I 	TRIAL BALANCE 

7 	As on 31st December, 1996 

Rs. Rs. 

Stock in the beginning 55,000 Discount received 200 

purchases 1,92,500 Sale of furniture on 31st Dec. 1,000 

Wages & Salaries 12,500 Sales 2,93,500 

Carriage inwards 4,000 Bills payable 18,500 

Insurance 3,500 Creditors 93250 

Bills receivable 22,500 Capital 89.500 

Debtors I ,50,000Qonsignor balance 

Commission 4,000 (1st January, 1996) 40.000 

Interest 3,500 Sales--Re Consignment 6i000 

Trade expenses 3,450 

Furniture (on 1st January) 6,000 

Cash in hand and at bank 42,250 

Rent and taxes 12,750 

,. Charges paid against consignment 8,000 

Cash sentto consignor 80,000 

5,99,950 	 5,99.950 



Li 
6 • 

Adjusnents:-- 

(1) 	31 	1996 	 80,000 Vqu, (80 	 iHO Tftff )  
I( 	Stock in the shop on 31st December, 1996, Rs. 30,000 (including statio- 

(ii) 	2250 	 3rpft iery stock Rs 80). 

(iii) 	180 	 - (ii) Trade expenses include payment for stationery of Rs. 2,250. 

(iv) (iii) Stock in the beginning includesstockofstationer 	inthebeginning Rs. 180. ¶ 

(v) 	31 	1995 	 1300 
(iv) Creditors at the end include creditors for stationery Rs. 300. 

(vi) 	Mi 1Re( 	R1 200 
(v) Furniture sold was appearing in the balance sheet on 3 1st December, 

1995 Rs. 1300. 
(vii) 	800 	1T 	3q c 	fti11 Trt ii 	1f7r 	T?f 	frrzr fqr _ . 	. (vi) StationeryofRs.200wasconsumedbythepropretor. 
(viii) 

BjllsreceivableincludeadishonouredbillofRs.800. 
25 .. 

500 
Included n the debtors is an amount of Rs. 200 in respect of a bankrupt i 
whose estate is expected to realise not more than 25 paise in the rupee 

s and an item of Rs. 500 for goods supplied to the proprietor. 

ti 	 4000 TTrl t 1 	 (60 a) (ix) Make provision for doubtful debts at 5% on debtors. 

2. 	 , 	1997 	T .31T 	 cT 	 t :— 
(x) Commission on sale of consignment is Rs. 4,000. / 	(60 Marks) 

2. 	Following is the income and expenditure account ofCheinsford Club. Pune, for 

the year 1997 

4,750 	3T9 	TT 	 7,500 
Expenditure 	 Income 

TTtT 	 500 	 250 
Rs. 	 Rs. 

250 	 1 000 
To Salaries 	 4,750 	By Subscription 	 7.500  

To Sundry expenses 	 500 	By Entrance Fees 	 250 
000  - 

To Audit Fees 	 250 	By Annuai dtnner 	 L000 

450 	 750 ToHonorarium 	 1,000 	contribution 

1,500 	 ru To Stationery, etc. 	 450 	By Surplus on annual sports 	750 

150 To Annual dinner 	 1.500 

300 
To Bank charges and interest 	150 

To Depreciation 	 300  
600 

ToSurplus 	 600 

900 	 9,500 9,500 	 9.500 
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Additional information is given as under: 

 . 31.12.96 	600 	3t12.96 	450 I. Subscription: Q tstanding0n 31.12.96. Rs. 600. Received in Advance on 
Rs. 270. Outstanding 

31.12.97 	270 	 31.12.97 	50 	1 
31.12.96, Rs. 450 received in advance on 31.12.97, 

on3l.12.97. Rs.750. 
 31.12.96 	 400 450 2. 	Salariesunpaid 	n 31.12.96 and 31.12.97 were Rs.400  and Rs. 450 respec- 

Thi 	60 	Iff1 	11997 lively. General expenses include Rs. 60 for insurance prepaid Audit tees 

1 	1997 	1996 	1 2OO1T ' 	
for 1997 were unpaid and during the year 1997. Audit fees ofRs. 200 were 

.aTT 	'ti I - 	 paid for the year 1996. 

3 1.1.97 	2Th 	- 10,000 
Balance on 1.1.1997 were: Freehold Ground Rs. 10.001): Capital Fund 

Rs. 2,600: income and expenditure credit 
1NF 	2600, 	 354O jOT2000I 	. 

Rs.8,000: SportS eqiiipillent 

balance Rs. 3,540; bank loan Rs. 2.000. 
 1997 	 2700 4. 	At the end of 1997, the sports equipment stood at Rs. 2,700 after writing 

zm TTl 1997 	 :i' off depreciation; bank loan was not repaid in 1997. 

iin 	) 	 3iig 
( 	 1390 - D. 	

Opening and closing cash balances were Rs. I .90 and Rs. 1,61)0 respec- 

1600 	qv ii I tively. 

1997 	 q 	 I Prepare receipts and payments account for the year 1997 and balance 
(35 .\farks) 

(35 sheet at the end of year. 

i.  3. 	
(a) \Vhat are the Secret rese'es ? What are the ways in which secret re- 

be created? 	 (10 .\/ark.) 
serves ma 

(10 	) (b) The book value of Plant and Machinery on 1st January. 1994 was  

() 1 	1994 	1 	 2 	Q 	9 - 	 0o,00q Rs.2.00,000.NevMach1neryofRs0.000asfbon IstOctober. 

1 	1994 	10,000 	1 	1995 	1000O 1994 and for Rs. 20000 on 1st July 1995, On 1st April. 1996 a mochine 
Rs. 30.000 on it January 1994 was sold for 

H 	 -. 1996 	 1 'IiI, 1994 whose book value had been 
ed to P1at and \11 me-v 

- LO 	 i 	6 	 m Rs 	0000 	e en 	eamoLnt 	as crec 
had been charged at 1Oo per annum on the book 

IIiI 	R1 H 	T1 '1TT I 	 1 	'3lJ, 	1994 
Account. Depreciation 

. value on 1st January. 1994 on straight line method. It was decided on 3 1st 

10 	 131 	1996 December. 1996 that depreciation at the rate o120 per cent per annum on 

20 	II diminishing balance i 	
thod should be charged with retrospecti\e effect 

. 1 	- 	 ____ 	, (I, 1994 	 nli 	 iqi 	IQ I since 1st January, 1994. 

Show the Plant and Machinery Account from 1st Janua. 1994 to 31st 
1 	1994 	3 1 k.1996 o 	 lnI KI 	I (25 .fark) 

(25 	) 

December, 1996. 
What is meantby issue ofsharest adiscount? \\'1at are the conditions 

4. 	() 
4. 	(a) 

which must be fulfilled for issue of shares at a discount ? 	(10 .\Iirks) 

(10 	) 

5~ 1 ,  ~ ! 

., 



/4 

1 
IDJ 

(1w) 

Tqu 15,000 Tf 

2.00fliZ1 

(sfl rtT t fiii .50 'q 	rfi) 

2.00 

18,000 	 1ffirt 

(I) 

 

31 aij ' Tf qM rq :3'Tt9E4 *T1 i 

(k') 

[[tT T9T 

f440 *ic 1i 	, 	 it 31R 3TfhT tti 

fi 	fr 	f 	ac 

5. () 	t9Ttr, a7q 	ffi 31-~,  

(I) 	 rn 

(i  V  Tq77, Tr 	 (ft) 

(\,) 

- 	
U 

(b) The directors ofSpentex Ltd. invited applications for 15,000 equity shares 

of Rs. 10 each at Rs. 11.50 per share payable as under: 

Rs. 7.50 per share 	- 	 on application 

Rs. 2.00 per share (including 

Rs. L50 for premium) 	on allotment 

Rs. 2.00 per share 	 on first and final call 

Applications were received for 18.000 shares and it was decided to deal 

with them as under: 

To refuse allotment to applicants for 800 shares. 

To give full allotment to applicants of 2,200 shares. 

To allot the remainder of the available shares pro rata among the other 

applicants. 

To utilise the surplus received on applications, in pz payment of amounts 

due on allotment. 

An applicant, to whom 40 shares had been allotted, failed to pay the 
amount, due on the first and final call and his shares were forfeited. These 
shares were re-issued as fully paid at Rs. 9.00 per share. 

Show the necessary ledger entries to record these in the books of the 

company. 	- 	 (25 ;farks) 

5. 	(a) From the information given b&ow, you are required to calculate the fol- 

lowing ratios 

Current ratio 

Stock turnover ratio 

Debtors turnover ratio 

Return on capital employed 

Operating ratio. 

I 
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13 	
- 

SUMMARISE PROFIT AND LOSS STATEMENT FOR 1997 

(q 	srg In tlioucands of Rs ) 

Net Sales 

Credit 20 
80 Cash 20 80 

- 

Less : Cost of sales 
14 

62 
Opening stock 14 

Add : Purchases 62 

76 76 
16 

60 Less: Closing stock 16 60 

TMT 
20 Gross profit 20 

rg 	Ilo 

3 Less : Administrative cost 	 3 

10 Selling cost 7 10 

10 Net Profit 10 

. 1 f 1997 BALANCE SHEET 

(u As or list December 1997 
(In thousands of Rs.) 

9T 1 __ 24 
• Capital and Reser'es 40 	Fixed assets 24 

16 Current liabilities 16 	inves:mnrs (shares of a  

k9Tt • 	 Stock 16 
6 

Debtors 6 

- 

6 
Cash 6 

54 
56 

56 56 

Cu) (4) 
(4 

? (b) How does a fund f1w statement differ from cash flow statement? 
05 	.) (I5Marks 
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14 

() 

	

? 	
(1o) 

() 	 1T? F-1Tfl?qf? 	 (10 	) 

(i) 

rrm 	? 	
(is) 

() 	 f uj ,TT&f a7  3TM t 	? 

	

t1 	1T Tffl t? 	
(17 34) 

() fkft 	
1T? 

(13) 

(i) irffi rfai qm 	? 	 (s 	)  

_2- 
is 

6. 	(a) How are errors pertaining to one accountin year rectified in a subse- 
quent account year ? 	 - 	 (1 0 Marks) 

What is meant by Central Processing Unit ofr ç pputer? 	(10 ;!arks) 

(c) Explain Divisible Profits. 1-low the disposal T these profits is shown in 
the Accounts and in which account ? 	 (I 5 it-larks) 

7. -  (a) What are the general causes ofdifference in 	 reconciliation and how 
to adjust those. 	 (17 Marks) 

What are the main points ofdistinction bet' 	a private company and a 
public company? 	 (13Marks) 

What are the noting charges 7 	 (5 11cirks) 

I 	- 	_ 

----.---- 	 -- 	 ---- 	 .. 	 - 	
/ 	4 
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CiRCLE UNION'S LETTER TO rçj CGMT ON CIRCLE CONFERENCF 
1teqest for grant of Speciil Casual Leave in 

connection with 24 th Circle Con,fercnce 
E-HI (N)11999-2000 Dated: 7th Decmljer 1990 

Kindly refer to our Notice N:E III (N) / 

1999-2000 dated 3rd December 1999.'.Wiiere in it 
was notified that the Cirde Worldng Committee 

• meeting will be held on 64-2000XX1V Circle Con-
•feiencefrori 7.1.2000to 9.1:2000 and asemiriar on 
( Corporat.isation.of the ' JDT/DTS and its effects on 
employees ancj Public' on 8.1.2000,aL Khaminam, 

In this connection you are requested to issue 
instructions to tall the.concerned officers to grant 

Speciaicasual leave liberiily, to all the office bear 
era ofthe Citcie Union, District Secretnues and 
.dc1gates to The.Conference and Seminar Please 

....... 

01n1 Telephone cinneçtions to Retired 
Telecom Employees wahiul of Deposit. 

IE/714 (Phoned) dated 1641991 
The retired telecom employees with 20 years or 

more service are provided telephone connections without 
rent abd concssion in local calls, 

the same time, the deposit amount is insisted 
fromthe retired GroupC nd 1) employees; : The Group 
A & 3 officers are allowed conversion of theii official resi-
de.ttlal.telephones with the result that no deposit need 
be paid. . . . 

The discrimination be removed by providing the 
Lclojthone connections to,relii'ed employees without do-
posit...' . 

Absorption of JAOs from Postal Departnient. 
.. . ' lE/706 (JAO) dated 17-10-991 

Ii is understood thatthe Department is actively 
considering to absorb JAO s from Postal Department due 
to the large number of vacancies in DOT. 

• 	, .i, We express our strong protest against this pro- 
posal, since the same will take away even the meagre 
promotional avenues of telecom employees. 

We once again reiterate our suggestion that the 
JAO Examinations be held regularly and the standard of 
the examiriatkin be lessened so that more officials can 
pass aid the vacanies can be filled up. 
JAO Part - 11 Examination, 	.,. 

lE. 706 (JAO) dated 18-10-991. 
it is leo rot that the last .J AO Pi'i - 11 Exnuii no-

tion held is proposed to be cancel led due to some cow-
pinints. Our UniOn is of the strong view that cancelling of 

,the examination will result severe hardship to the olti-
cials who had studied very hard to appear in the exanii-
nation, 

If there is any irregularity or other such problems, 
the mailer may be eziquired and suitable remedial action 
token i nsteid of wholesile cnncel I ation oh' the exumi ntl_ 
Lion ilelf. 

' S.  

rI' 

uv. 

.3 
I 

..LNE1L SECRETARY 1  S LETTERS TOD OT 

It is, 1,11ej'ef3ou, requested that since these ques-
tions carrying (30 uunirks were front out of syllabus and 
the citotlict,ul,es \VeI U Oot 01)10 to itisver, Z'flCe 1111111(5 ho 
giontod for these two questions to enable them to pISS. 

Y'1)  

invitation to SriJ Rasnanuj am CGMT A.I•> 
Circle to the Circle ,Concerencc and Seminni 
No. E. Hi (N) / 99-2000/ . . . Dt...7.12.99 • 

We are glad to iirifoi'm you that the. 24. U 
Circle Conference of the union is scheduled to hi 
held at Kliainniain from 7.1.2000 to 9.1.2000. 

In this con I u'ction we have arranged a Semi 
nar on "CorporaIi,ntion ofthe DOT/DTS - its cf 
fects on employees and Public", on 8.1.- 2000.. .. .. 

Your gracious presence, and participatidrii ix 
the Seminar will be considered as a l)revilegc , .. . 5 

Therefore you are humbly requested td mukq 
it convenient, to al.lend the conference andpug1.ici . 	 S  

pate in the Seniiiiui 	 1 	I 

	

• Yóu are also requested to give a 	1ub'l 
message to the members and public throigli'te sou 
vnir which is to be released by the reception com, 
mittee 

1 
On the job training to cadre converted offiolnis. • 	

. 	
5 

• 	)E/709 (T & I?) daLed 11-10-991 
Ref DOl No 256 25/56 SFN dated 18 5 91 
The o1lici] cadre converted fi'om another cadre .... 

are given on the job training at the cost of the Depirt.-
went as per the above order, But it is being ,allóyed only. 
in the case of 5urpluO officials who have converted to 
olhr c di ( 	 I  

There are sonic officials who have conrrted Lltiii-. 
cadres on their own teq uest, without becoming aurp1uc 

It is requested that in the case of such officitiis 
also the on-the-job training at Department, ç'st be.. 
granted. 	 .1 	

• 

,JAO Pitt I (P1nt' \q) Examinattoii held on 29.10d991 E Gi'nce marks requested for out of Syllabus QuetiOn, .i.• 
No E/700/JAO 	• 	IJated 17/11/99 .. 	 S  

Several complaints have been receivedregtu'Uhig S  
out of syllabus questions in thei'ecently conducted JAO 
l'art I (Pater VI) eaaininntion on 29-10-99. 

A,s per DO!' instructions containei'j in No. 17-71 
83-SER dated 13-2-116 and 9-8-85, it was prescribed fur 	• 
Paper Vito follow (Thooters 1, 11, ILl, VI, VII, XIX,XXVII, 
XXIX., XXX, XXX,I auth XXXII fi'oni the book of Advanced 
Accountancy by Sub In & Grewitl, Thu Subject "Consign-
ment" which, is in chitupter l\T of the Book is not included 
in the syllabus for Pnper VI, . 	 S  

But a question (No. 1) lobe compulsorily answered 
currying GO works wns from this out or syllabusubjt. 
The cniolidnten were naturnlly not able to nnewor this • 
question. • 	 S 	 • 	 • 	 S  

Question No. 13(b) about Central Processing Unit 
in Corn puter carrying 10 marks was also from out; of s'L- 
labu S. 
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/ 	 GOVERNMENT OF INDIA 

DEPARTMEN'I' OF TELECOM SERVICE 
OFFICE OF THE CHIEF GENERAL MANAGER 

-- LN0;- RECTT-7/1/ 98/3 9 	 Dated at_Guwaliatj the 29-08, 

The S. D.E.(HRD), 
O/o the Telecom I)istrict Manager, 
Bongaigaon 

Sub:- 	Communication of marks for J40. Part-I Exam. held oki 29 th 
30th &3 I 

October ,1999. 
flef: 	Your letter No. E-898AO/Em/20002001, dated 08.08,K. 

With reference to your above cite1etter, the m.rks sedured by the officials in 
the above noted departmental examination has'ben shown below:- 

S1.No. Name & dçjgpation of Official 	 Paner 

	

1. 	Sri AbdUS Sabur Ahmed 

Sri Saleh Md, Mizanur Rahman , 

Sri Mrityunjoy Kundu 

	

A. 	Sri Shashadhar I3arman 
S 	 I  

ri B iplab Kr. Deb S -ingil  

Sri Nagen Kr, Sarma 

	

7. 	Sri Ratnesh Ch. Ray 

LII ill IV V VI 
79 13 81 75. 31 ii 

78 39 60 E E 10 

82 35 68 68 46 26 

80 43 63 E E 15 

82 40 60 E E 26 

66 42 61 E E 12 ' 

91 A A A A 04 

The same may be communicated to the official, 

(S. C.Da s) 
Asst t. Director TcoLRt 

0 
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(NNEXURE---6 

::E.NTRL.. PDM IN I STR(T I YE TR I BUNP..., HYDERBD I3ENCH HYDERBD 

OA.No.1065/2000  

Between 	 Dated 21.8-2000  

L. .L ScotharamiReddy 

AJyarij 
3 M =Viveswar:a Rec' 
. D.K.Anantha F:a: 

5. M Jayalakshmi 
6 N Ramasundar i 

, 	pliknts 

ND 

Government of India, r- epby Secretary, 

Department of lelecom Services, New Delhi 

The Chief General Manaqer, Telecom 
J:c:ir:le, Hyderabad.  

3 The Pr nc i pal General Manaer, Tela::cm 

Distr:ict, HyderabacL 

U 	 Respc:ndents 

Counsel for the Appi icants P Mr BSr ± nivas Rae 

Counsel for the RsoondE.nts 	Mr V Rajwd 	Reo , Cr390. 

CORM 

HON'BLE MR JLiSTCE HUNSIR tAICE CHAI:M(N 

HON' BLE SHR I RIRANGARAJAN 	MEMBER : : 

Hon ble Tribunal made the fol lcwin order 

Heard Sr -i B Sri nivas F.:eo for the applicant and 

Sr :1 V Raje'ware Rac' fc.r. the ras:ndants 

2 	 Reply not filed even though notice before admission was 

asued on 3.8.20MO. Hence OP is a'dmi ttEdU Respndants should 

receive the appl'i ct ion of the app]. i cents for the J C. O 	Part-I I 

examination, whi c.h is scheduled to be held from 22.9. :2ø or from 

any other subsequent date but the results c' f the applicant 

sicu:.d not Ie published ;±ll the finalisationc'f the OU( 

DY F:EGISTRAR 
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IT THE CTTRAL AIEINISTRATIVE TRIBITNAL 

GUWIATI BENCH :s: GUAHATI. 
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Sun B .Y .Deb 	L 

- 	 -Vs- 

Union of India and others. 

-And -

In 

 

the matter of : 

Show cause reply athinitted by 

respondents 

The humble respondents beg to aibmit the reply 

of the show cause as follows :- 

10 . 	That the applicants are Group 'C' officials of 

the 26ment. On their individual applications they 

re allowed to appear in the JAC (Pa -I)Em&ion 

held on 29.1 0 .999 30.10.99 and 31.10.99. The said exa 

mination consists of six papers viz, paper 1 9  II, III, 

IV, V and fl. The applicants In all papers save those 

- 	exempted on the basis of performance in the earlier 

examinatipns. The eligibility of the applicants for 

appearing In the said examinations is not disputed. 

. 
2. 	That all the applicants secured the minimum 

qualifying marks in paper I, II, III,. IV and V but none 

of them could secure the minimum qualifying mark In 



-2- 

in paper VI which is Book Keeping and Ad'vnced Accounting 

and carries a Maximum Mark of 100. 

3. 	That representations were received from the 

candidate for grant of grace marks in paper VI on the 

groupd that Suestion  No.1 (Compulso question) and question 

//N 6(b) had be en set out of Syllabus • The matter was 

,,/ 1/examined in detail at the Directorate level and it was 

7/ found that Question 1%To.1 is very well covered under the 

7 	prescrIbed syllabus of the abeet of Advance Accounting 
paper VI of the JAC (Pt.I) Examination. •  Hence the conten- 

tion of the representationists relating to Q estion No. 1 

was not accepted. 

That the conteniton regarding Question No. 

b) was also examined and it was found that part (b) of 

//awarded

estiori No. 6 was put of the prescribed syllabus. It was, 

erefore, decided that grace mark up to 10  marks would be 

 to all those candidats who have attempted question 

No. 6 of paper VI irrespective of the fact whether the 

candidate have attempted or not be part (b) of the 

Question No.6. 

5. 	That In accordance with the above decision, grace 

mark up to 10 was awarded to all candidates who attempted 

Sue stion No. 6 and the first reilt was announced after 

add4.ng the grace mark, xkatk wherever, applicable. All the 

applicants did not attempt zestion No..6 and according to 

the departmental decision they do not deserve any grace 

marks. 
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It is pertinent to mention here that the posts 

LaZt3 raised in the O.k • have been exained at 20axttmaxt 

Department level and appropriate relief has been granted. 

I, ir1 G.C. Sarma, Asstt. Director (Legal), 

Department of Telecom, Guwahati being autborised do 

hereby soleTmly affirm and declare that the statement 

made in the show cause reply are true to my knowledge 

and information and I have not suppressed any material 

fact. 

And I sign this verification on thisO1 day ? 

of November, 2000 - 

CA'\ 

Deolarant. 


